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ORLGINAL AFPLICATION Nu‘ 792 of 2006,
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||| c.P./Gupta aged about 54 years;"
| Son'of Sri M.L. Gupta,
Resildent of A-333 Avas Vikas Colony,
Nandanpura, Jhanasi.

«~Ppplicant.

Versus

1. Indian Coun:il ¢f Agricultural Research, through
Secretary, Mialstry of Agriculture, Govt. of
- India, Krisni Bhawan, New Delhi.
2, [Director General, Indian Counsel of Agricultural
Kesearch, Krishi Bhawan, New Delhi.
x Director, Indian Grassland and Fodder Research
Institute, alior Road, Jhansl.

«H=gpondents.
Original Application No.796 of 2006.
1
Mahipal Singh aged about 59 years,
Son of 8ri 7itay Bulngh,

Hesident of [~11, IG/RI Colony, Jhansi.
| wApplicant,

Versus

-
1. Indien Councl) of Agricultural Res2arch, through

Secretary, Miniatry of Rgelculture, Govt, of Indla,
Krishi Bnawan, Hew Delhnl.
2. Dirsetor Genetal, [ndian C'ounnal of Aarieultural
Regearzh, Krishl Bhawan, Hew Dalkhi.
3. Diractor, Indlan Grassland and Fodder Kesearch
Institute, Gwallor Read, Jhanei.
~Respondent

Criginal Application No.80U of 2006

Shreeram Sikanya aued about 58 years,
Son of Sgi Hearalal
Resident of 5%/1 Mohini Baba, B.L.C. Road
Jhan31¢
<Applicant

Vaersus

g
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-
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1. Indian Council of Agricultural Research, through
Seprstary, Ministry of Agqriculturs, Gove, of ITndia,
¥risnl Bhawan, New Delni,

2. Director General, Indian Counsel of Agricultural

| Research, Krishil Bhawan, Naw Delhl.

3. Director, Indian Grassland and Fodder Research

Institute, Gwalior Road, Jhansi.

Original Appl lcation Neo.801l of 2006,

DK, Bhiutani aged about 5% vears,
Sap pof Sel VD, Bhotani
Resident of 2, Shusieel Enclavs,
Gwalioar Read, Jkhansi. f
L
«~Applicant

Versus
l. Indlan Councll of Agricultural Research, throyal
Socretarny, Ministry ef Agriculture, Gove, of India,
Krishi Elawan, New Delnl.

- 2. Dirnctor General, Indian Counsel of Aqricultural

Feomoareh, Veiahi Bhawan, New Delhi.
3. Uirector, ‘ndyvan Grassland and toddel keaseat.on
Inastituts, Gwallor Road, Jhanasli.

Original Appllcation No.795 of 2006

Gyasilal agad about 52 years, Son of Srl Govindi
Resident of I'-8, IGFRI Coplony, Gwalipor Read, Jhansi,

~Applicant
Versus

1. Indian Councll of Agricultural Research, through
Georaotary, Minlstry of Agriculture, Govi. of lndia,
Krianl Bhawan, New Delhl,

¢. Director Gensral, Indian Counsel of Agricultural
Ressarch, Krishi Bhawan, New Delhi.

3. Director, Indian Grassland and Fodder Research
Instituta, Gwalior Road, UJhansi.

~Respondent
Fe

Counsel for the applicant- Shri R.K. Nigam
Counsgel for the reppondente -Manoi Kumar

OCRDER
By Hon'kle Mr. Justice Khem Karan, V.C.

In all thesa ORs respective applicants are

challenging prepriety and legality of show cause noticet
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dated 14.7..006 and further praying that the respondents be
restrained from jntarfa:inq with their working as 7-7/71-8

and for commanding them not te disturb original atatus of
=11=3.

-

2.  All these applicants were prcmoted to the posts of

Technical Assistant T-3 & 4 m:ourbbed from the post of

T-1 %o T-2-3 in the year 1978 and ware subsequent ly
promoted to different grades alﬂfup to T-8. They say that
all these promoticne were made in accordance with the rules
after halding tha DEC. Their grievance s thal fIhe
rgapondents  have now lssued a' show cauam notice rialad
14.7.2006 wsling them to show cause why the sald promotiuna
beé not cancelled on the ground that the same wers
werronecus. They say that this show cause notice is not
l2gal and justified after a lapse of 28 - 29 years of the

sald premoticn. They have takan several pleas.

3. ' Attempt has also been made to say that so many
gersons, out of the persons so promoted yhave  already
ratired or died during the span of these 27 -"w vearas snd
Lh 48 nat known as o how the sald promotlons ean be asld
to be erronsous now after a lapse of almost three decades,

1. [n their replv, the respondents have tried to justify
the show cause nctices and have also tried to say that

. promotion, in gquestion, is not 83 per rules,

e —

P.  CQoungel for the applicant has stated that applicants
have alreadv given their reply to the impugned show causs
retice and the matter is pending with the authorities
concerned for taking final decision in the matter. He says
that the authority may b-raaﬁhdiiﬁiﬁgka_an early decision
in the light afiwhat tqﬁ aﬁpi;ﬁ;ﬁ?ihh#va said in their
respective replies and also in the light of relevant rules
and till then the applicant should not to be disturkbed from
the present position. Learned counsel for the applicants
Sayn that early decision Ls also Juat n? expedient ‘ alan
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o Ul Lnk ! M that some of Vhe appllesar o ge

l1ikely tc h;fIEtLIGJ shortly. /

A
6. Learned counsel Efor the respondenta states that in
view of the law 1aid down by the Apex Court in the caue of
ICAR and Cthers Vs. T.K. Suryﬁnarayan and others reported
in 1997 (& 8CC 76&), the O.hs are not maintainable. He
howevsar, says thalt the authmril:? concernad has not btaken
anv declzion on the show <ause notices, bacause of the

interim crosr pass=d by this Tribunal.

7.  Learned ecounsal for the applicants has submitted that
the applicants have apprehension that the respondents may
disturdb their prasent status and service benefit etc.
befere the finalization of tha matter. Learned cocunas=l for
the respondents submits *’{ that the guestion cof
distucblng the pasltion of ap]:licanta will not arlse before
passing of final orders, pursuant to impugned notice., We
think, ir view of the statement of Shri Manci Kumar, -.-ahot
pass any order, for not;diatur}aln; tha presant positit;:l of
appli-*ant till final prdqrs' ~f“i by the Authority
cancerned. A Shriae

8. We think, Cthese DJIILs should be disposed of and the
authorlty mncer;;d e directed to take a final d;:islnn in
the context of tLhe notices. These OAs are accordingly
disposed of with a direction that the authorities concerned
will take an early decision in the context of the show
cause notice after wconsidering the replies given by the
applicants or to b2 given by the applicants within a p=riod

of cne montn from today. No costs.
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